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PREFACE

This publication contains a brief resume of work done by Tenth
Lok Sabha during 5th Session ie. from 24 November to
23 December, 1992.

New DELH!;
January, 1993 C.K. JAIN,
Secretary-General.

Magha, 1914 (Saka)
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1. DURATION OF SESSION

Date of Commencement @24 November, 1992

Date of Adjournment sine die £°23 December, 1992

Date of Prorogation 24 December, 1992
Total number of days of Session 30 days

Number of actual sittings 18 days

Number of hours of sittings 101 hours and 43 minutes

@The first sitting commenced with the playing of National Anthem.

£The last sitting ended with the playing of National Song.

“(i) On the recommendation of Leaders of Parties and Business Advisory Committee,
House agreed to cancel the sittings fixed for 10, 11, 14 and 15 December, 1982.

(i) The Session was originally scheduled to conclude on 22 December, 1992. On the
recommendation of Business Advisory Committee, House agreed to sit on 23
December, 1992.
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10.
11,
12.
13.
14,
15.
16.

17.

SUMMARY

Bills pending at the end of the last session .............................
Bills introduced ............c.cccevieiiiiiiiinc e
Bills opposed at introduction stage ...............ccccecereiniecinenenn.
Bills passed by Rajya Sabha and laid on the Table .................

Bills passed by Rajya Sabha and returned by Lok Sabha with
AMONAMONES .....ocoiiiiiiiiiee ettt see e ee s ieesaaaenes

Bills retumed by Rajya Sabha with amendments and laid on
the Table of Lok Sabha .............cccccevieeiiecienierieceee s

Bills paSSOU .........coceiiiiii e
Bills NOQAtIVEd .............coveieiiieie e
Bills Withdrawn ..............cccooiiiiniieniine e
Bills part-discussed .............c..cccoeiiiiiiieiii e
Motions for adjournment of debate on the Bills adopted ..........
Bills referred to Select Committee ................cccovineiciiviinnnn.
Bills referred to Joint Committee .................ccccoeeviiiiiviinennne
Bills reported by Select Committee .................cccocovererinieinnnene
Bills reported by Joint Committes ................ccccceveriecvviennennenns

Bills originating in and referred to a Joint Committee by Rajya
Sabha in respect of which motions for concurrence were
adopted by Lok Sabha ..............cccccvciiiiiiiiiii
Bills pending at the end of the Fifth Session of Tenth Lok
Sabha vide para No. 1646 of Lok Sabha Bulletin-Part Il dated
20.12.92 ... e

13
Nil

Nil

1
Nil
Nil
Nil

Nil
Nil

Nil



10

*useys
Je)uos yeufey
uys Aq 2661 ‘g ese}
oM Awured pue jon
Bupued - - — — — 2661112z -uoD uogeindod eyl Y 2

‘upes ueseyd
unby uwys Aq 2661
‘g essuQ jo eErs
ey O] eouEsIssy

L do

Bupued - - - — —  2e61L°LI'LZ [Eousuig EOEdS BYL
W H
6 8 L 9 S 4 € 4 i
(euges
eAley
Aq
pessed
sig
jo esed
ey w)
peweo  peiqel eqel
suew  sjusw eyqes %01 eyl uo uogonp
syewey -pususe -puewe  UeYE) Ul UOIESNISIP Buke]  -onu ebieyo-u-ioquiew  ‘ON
/sseiboid Jo ON JO ON eun 0 () efeg  jo eleg jo eleg  Pue |ig O Jo epL IS

siig .ssoquen aweaud (1)



11

Bupuad

6uipuey

Buipuaq

Buipuey

26611 L2

c66l Ll Le

2661°L1°L2

e661°L1°L2

‘useysg
iejuos eufey uyg
Aq (218 's wonoas
JO Juswpuawy) 2661
‘8 (uswpuswy)
ebeurey npui4 ey)

oey
‘a BIBMSOIENUBA
uys 4Aq ze6l ‘g
alRjeM WNOA 8yl

‘oBY ‘Q elemseey
-usA uys 4Aq ge6i
‘g uomiqiold ey

‘oY ‘Q viem
-saljueA  uys Aq
(£9¢ pue 9Gg sapiue
40 uorssiwQO) 2661
‘g (wewpuewy)
uonmasuo) eyj

‘oeY ‘Q
BIRMSIIE{UBA  UYS
kq 2661 ‘g (eun
Ausaod moteg Buiry
sjussed JO uespjyD
J04) senqyoey [euon

9 A

s ¥

v ()2

2661°L1°L2 -eonp3 [eweds ey) Wn

142L.S—6



12

6uipued

Bupued

Buipued

26617 11°L2

2661 L1L2

26611142

-uippnqeyeys PeAs
uys Aq (6 uonoss
J0 Juawpuswy) 2664
‘g (wewpuaury)
sioubwiod eyl

-nippnaeYEUS PeAS
uwys Ag (g uondss
jo wawpudwy) 266l
‘we  (wewpusury)
surewey pue
soyg  (eoboioeeyo
-y pue  swew
-nuoyy Jueuy 8l

“Byewiud
euaeug newuys
hq z661 ‘W@ (S8
9G  WOWLLIBAOD
uj) UBWOM 10} SIsod
j0 uomeAesed oul

-hepued
ureJeunxe 2]
Aq 2661 ‘i@ (indrey
e youeg —COCN._EOA_
e j0 wewysngeis3)
ysepeid eAupen

4y 94

o v

26614122 10 wnoD ubH ew He
A}

€

[4

3




13

Buipued

Buipuey

c66l L1

2661°L1°22

c661°11°22

6611122

"UIPPNAEYRYS PeAS
uys Aq (o ‘g uog
-08S 4O JuswWpUaWY)
2861 ‘Mg (wew
Puewy) Ausieaun
wysniy  yebyy ey

‘ueedon BleesSNg
newuys Aq (‘059 ‘sl
uonBoas  10; UOQRIBS

MU JOo uonnusqns) *

2661 . ‘wg  (wew
-puewy)  einpesaid
feURLLD JO 8p0D) Byl

‘fesueg
Jewn)y uemed uys
Aq (¢ uogoes Jo Jusw
-puswy) 266t g
(uswpuewy) ew
-efied JO Siequen
JO uoIsued pue se@d
-uemolly ‘Arefeg eyj

‘femey
inpeyeg 7 uQ
Aq 2661 'I'g Spooo
Jownsuo) jo sebe
-}oBd4 UO pue Suew
-8SIBADY fensew
-wo) uw sebenbueq
uelpyj jo esn eyl

St

‘ri

el

et



14

(uois

-seg
yuno4 TeMEY
Buunp ;yueys  uembeug
uaxel ws Aq (anpayos
seynuiw ayl 40 Jusw
yp pue  {(uon -puawy) 2664 ‘G
Moy -elepIsucd 1auuNy) luewpuewy)  Jep
‘@SNoH . Bu 266l LLLL (uosssg O (usepeid rEwn)
o jo enee| Aq -pnpxe)  (uoISSes uunod) Jjoyeg)  (S8QuL  PaInpeuds)
umeip g N N gz | ee6LeL —  geelL'TEZ  uonmmsuocd eyl 8t
L1 O
I SON
s e
sig 1o
uononp
-o1jul Uo ‘nseg
uaxel ey wus Aq 2664
sejnul ‘ng oe4 uogeuded v
Buipued - - o 0o - _ geeviizz 10 vomkuod eul Lt /
‘uippnqeyeus PeAs
uys Aq (g uouoss
Jo juswpusWY) 2664
‘na Wwewpuewry
(swednooQ  pesuow
-neun  j0  UOGIAT) "
Buipued - - — - —  zesllllz sesweid dmand euL 9t &
W H
6 8 L 9 S v € 4 1




15

"eueYoY qepnseq
uys Aq {0 ‘oL
Buoj J0j 8y Buol
Mau JO uonNISqNS)
1664 ‘it (wew
(uoyesepisuo)) -puewy) easo4 uoh
2s 266l LIl — 166180 -0010id Aemey 8ul ‘61

142LS—7



Bills part-discussed

N O s

SUMMARY

..............................

Bills pending at the end of the last session.................
Bills INtroduced..............cccovveriinnrenieee e
Bills withdrawn ............coccoiiiiiiniiirceseeee e
Bills negatived............ccc..ooveeieiiiiniiinii e
Bills removed from the Register of Pending Bills ........

........................

Bills pending at the end of the session vide para No.
1647 of Bulletin-Part 11, dated 29-12-1992

188
17

NIL

203*

“Includes 9 Bills removed under rule 113(b) from the Register of Pending Bills after the

conclusion of fifth Sesion

16



3. DIVISIONS

No. of Divisions held

.......................................................................
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8. PAPERS LAID ON THE TABLE

(a) By Government . 1010
(b) By Private Members . NIL

23



8. PETITIONS

Presented by Members

...........................................................

24
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10. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in Question Lists 401
for oral answers.

(b) Number of Questions orally answered 59

(ii) Short Notice Questions

(a) Number of Questions put down in Short Notice Nil
Question List

(b) Numbers of Short Notice Questions orally Nil
answered

(iii) Unstarred Questions

(a) Number of Questions put down in Question Lists  4675**
for written answers

(b) Number of Questions for which written answers 5017
were laid on the Table including those put down
for oral answers but not reached for oral answers

* Includes 1 Starred Question deleted/transferred from one Ministry to another.
** Includes 71 Unstarred Questions deleted/transferred from one Ministry to another.



11. RESOLUTIONS

(i) Statutory Resolutions
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DISCUSSIONS ON MATTERS OF URGENT PUBLIC
IMPORTANCE FOR SHORT DURATION UNDER RULE 193

SUMMARY

No. of notices received

No. of discussions held

Part-discussed
Total time taken

No. of discussions admitted

No. of discussions remained

31

288
3

2
Nil

15 hours
and
6 minutes.



13. SITTINGS OF LOK SABHA

Sl.

No.

Subject

Date

Remarks

2.

Cancellation of sittings 9.12.1992

on Thursday, the 10th,
Friday, the 11th, Mon-
day, the 14th and Tues-
day, the 15th December,
1992.

Fixation of sitting on 21.12.1992

Wednesday, the 23rd
December, 1992

The  Speaker an-
nounced that the Lead-
ers of Parties and the
Business Advisory Com-
mittee at their sitting held
on 9th December, 1992,
decided that the House
should be adjourned for
a week to give members
opportunity to go back to
their constituencies. The
House agreed. Accord-
ingly, sittings fixed for
Thursday, the 10th, Fri-
day, the 11th, Monday,
the 14th and Tuesday,
the 15th  December,
1992 were cancelled.

On recommendation of
Business Advisory Com-
mittee, the House agreed
to fix its sitting on Wed-
nesday, the 23rd De-
cember, 1992 for com-
pletion of essential items
of Government and other
business.
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14. SPEAKER/DEPUTY SPEAKER/CHAIRMAN

Announcements/Observations/References

Sl.

No.

Subject

By whom

Date

Announcement regard-
ing transfer of Private
Members’ Business fix-
ed for Friday, the 18th
December, 1992 to
Tuesday, the 22nd De-
cember, 1992.

Announcement regard-
ing postponement of
Private Members' Busi-
ness listed for the day
to transact the listed
Government business.

Valedictory  reference
on the conclusion of 5th
Session of Tenth Lok
Sabha.

Speaker

Speaker

Speaker, Prime Minis-
ter,  Sarvashri  Atal
Bihari  Vajpai, Nitish
Kumar, Bhogendra Jha
and Sobhanadreeswara
Rao Vadde.

18.12.1992

22.12.1992

23.12.1992
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(i) Matters Under Rule 377

Position regarding receipt of replies from Ministries concerned
during Tenth Lok Sabha as on 31.1.1993

Total number No. of Percentage
of matters  replies of replies
raised sent to sent to

Members = Members
by Minis- by the
ters and Ministers

copies

endorsed

to Lok

Sabha

Secretariat
First Session 270 239 88.51
(9.7.91 to 18.9.91)
Second Session 133 111 83.45
(20.11.91 to 20.12.91)
Third Session 314 210 66.87
(24.4.92 to 12.5.92)
Fourth Session 149 96 64.63
(8.7.92 to 20.8.92)
Fifth Session 61 18 29.50

(24.11.92 to 23.12.92)
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(iii) Statement showing time spent on Disorderly Scenes / Inter-
ruptions in the House during Fifth Session

Date Time spent Remarks

2.12.1992 2 hours (Starred Questions could not be asked)
Lok Sabha adjourned at 11.25 A.M. and
re-assembled at 2 P.M.

7.12.1992 6 hours (Starred Questions could not be asked)
Lok Sabha adjourned at:—
() 11.02 AM. and re-assembled at
2 PM.
(i) 2.34 P.M. and re-assembled at
4.30 P.M.
(i) 4.31 P.M. for the day.

8.12.1992 6 hours (Starred Question could not be asked)
Lok Sabha adjourned at—
(i) 11.02 AM. and re-assembled at

2 PM.
(i) 2.04 P.M. for the day.
9.12.1992 5 hours (Starred Questions could not be asked)
~ 59 minutes Lok Sabha adjourned at 11.30 A.M. for
the day.
16.12.1992 5 hours (Question Hour was suspended)

48 minutes Lok Sabha adjourned at:—
() 12.09 P.M. and re-assembled at
4 PM.
(i) 4.05 P.M. for the day.

21.12.1992 55 minutes (Starred Question could not be asked)
Lok Sabha adjourned at 11.21 A.M. and
re-assembled at 12 noon.

Note: Time calculated on the basis of normal time of the sitting of the House i.e. from
11 AM. to 1 PM. and 2 PM. to 6 P.M.
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(iv) Statement indicating Matters raised after Question Hour and
before the taking up of the listed Business and Time taken

thereon
Date Number of Number of Time taken
matters raised members who
Spoke
H M
24.11.1992 6 7 1 02
25.11.1992 4 13 0 54
26.11.1992 11 17 1 15
27.11.1992 8 11 0 30
30.11.1992 23 27 1 10
01.12.1992 19 20 0 58
04.12.1992 21 27 1 00
16.12.1992 1 1 0 09
18.12.1992 2 3 0 31
22.12.1992 9 30 2 42
23.12.1992 17 24 1 09
121 180 11 20
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16. VACATION OF SEATS

Name of Member Constituency & Remarks
State
Shri K. R. Narayanan Ottappalam-SC- Seat became vac-
Kerala ant under article
66(2) of the Con-
stitution w.e.f.
21.8.1992




17. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS
OF BUSINESS TRANSACTED DURING THE FIFTH SESSION
OF TENTH LOK SABHA

Business Time taken Percentage
to the total
time taken

HM

BILLS

(a) Government Bills 20 32 20.2

(b) Private Members' Bills 2 30 25
BUDGETS

General Budget 2 25 24
DISCUSSIONS

Short Duration Discussions 15 06 14.8

(Rule 193)

MATTERS OF URGENT PUBLIC IM- 11 20 111

PORTANCE RAISED AFTER QUESTION

HOUR

MATTERS UNDER RULE 377 102 1.0

MOTIONS

(a) Motion of No-confidence 21 44 21.4

(Rule 198)

(b) Motion under rule 342 3 20 3.3

(c) Motion under Rule 388 0 03 0.0
QUESTIONS 10 13 10.1
RESOLUTIONS

(a) Statutory Resolutions 4 43 4.6

(b) Private Members' Resolutions 1 50 1.8

STATEMENTS (Rule 372) 0 44 0.7

OTHER MATTERS such as Oath or Affir- 6 11 6.1

mation, Papers laid on the Table. Obituary

Reference. Question of Privileges. Points

of Order. Personal Explanations etc.

1C1 43 100.0

39



